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to associate with the Committee on Public
Undertakings of this House for the un-
expired portion of the termof the Com-
mittee ending on the joth April, 197—
vice Shri Deoraj Patildied and do com-
municate to this House the name of the
Member so nominated by Rajya Sabha.”

The motion was adopted.

SHRI ANNASAHEB GOTKHINDE
(Sangli): I am on a point of order.

MR. DEPUTY - SPEAKER: What is
it?

SHRI ANNASAHEB GOTKHINDE:
The motion mentions the name as Shri
Deoraj Patil. There was no such Member.
He was Shri Deerao Patil.

MR. DEPUTY - SPEAKER: It is
a printing mistake. It must he  Shri
Dearao Patil. It will be corrected. Now
the next item,

14 31 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1976-77

THE MINISTER OF STATE IN
THE MINISTRY OF IF'INANCE
(SHRI SATISH AGRAWAL) : Sir,
on behall of Shri Ho M. Patel T beg to
present a statement showing Demands
for Exeess Grants in respeet of the Budget
(General) for 1g76—77.

MR. DEPUTY - SPEAKER: Now,
Matiers under Rule g77.

MATTERS UNDER RULE 377

(i) REPORTED  CANCELLATION OF
CERTAIN TRAINS IN OLAVVAKKOT
DrvistoN OF SOUTHERN  RAILWAY
FOR WANT OF COAL.

SHRI A. SUNNA SAHIB  (Talghat):
Sir, I would like to draw the attention
of the hon. Railway Minister to the
matter of wurgent public importance,
In the Mathrubhoomi, Malayalam daily
of 13-2-1978, it has been mentioned
that 50 passenger trains and 0 goods
trains have been cancelled for want of
coal in Olavvakkot Division of Southern
Railway, on aceount of which thousands
of passengers and goods worth several
lakhs of rupees have been put to diffi-
cultics and destruction respectively. On
account of paucity of coal, trains from
Cochin to Shoranur, Cochin te  Mettu-
palayam are cancelled. 1 need not say
that this route is the livewire route of
Malabar part of Kerala for trade and
business. ] apprehend that trains between
Cannanore to Trivandrun, Ernakulam to
Trichur will also be cancelled. If shortage
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of coal is not remedied immediately, the
entire economy of Kerala will be in
doldrums. Even as it is, the coal suelply
has to come from Bihar coal mines. The
transportation of coal will take at least
15 days before these trains are restored.

I request a statement from the hon.
Minister of Railways assuring immediate
despatch of coal to Southern Railway so
that the misery of passengers can be
al_lclviatcd and goods supply revive forth-
with.

(ii) WoRKING oF FERTILIZER PLANNING
AND DevBropMENT LTD,, SINDRI.

'iﬁ,ﬂ
i
_;5
:
EE]
4

1151
=i
53
it
132°-
o i%
3

T E
¥
g
4

;
257
iii_

9%
§f

FEEPELEEH
EE ”
g§§;%5a§§e
33331 " 12703
Sad¥sy :
agiaigﬁ ;E
q gg ggﬂa% 1| %’g%
FEPEEEF LIvS.

i
34
a%%g
3
1

3713

11

3: %

i

121
P

i3

E
5
;
7
4

71
a2

9
)
j 3
3
“q
ia%ﬂ
1]

EEEEFY
i

3w
|
i
i
BE
P i
ECEE]



‘243 Matters under

3
4

3
2
Ei
aggzi
§§§§§g
LEEEEIE

EF

ik
2544 i §,§,
ik
£§55§%§
i;aiﬂgﬁ

§§§& ]

H

EE
i
]

i

~43
Az
;3
i

1
i
1
3

11
b
5
Zm

4q19
»
oS
e
4

;"’ﬂ’
3
3
:
1

ESEKE
¥
Y- 2
EE
i:‘b
5 7
E|
]
3,

HH
EE
E|
3
: -

a

3

|

E |
24723

:
3
]
|
3

1434
éﬂ!‘v
135

i
|

4
¥
1
iy
o
a4
$221%

g
3
-
3
2
:
&
F

H
3
3

4
$11
igﬁ

i3
aii%aa
124433

i7
”
ig§
o
L |

3

3
zﬂi'

if

2
|

ﬂ,ﬂ
gi
i
3
EES
-7
|

DECEMBER 20, 1978

“(iii) INDO-BANGLADESH

Rule 377 244

i3

3

E

13

EF]

z’w
w%ﬂ

i

~37
|
i
14771
HiL
13733374

3

-

§
FHE
CELERE
1433

AGREEMENT
ON THE PRINCIPLES OF DEMARCATION OF
BOUNDARY BETWEEN THE TWO COUN-
TRIES AND EXCHANGE OF CERTAIN
ENCLAVES,
SHRI AMAR ROY PRADHAXN

(Cooch Behar) : Mr. Deputv-Speaker,
Sir, I thank you for fermitting me 1o raise

the following matter of urgent public
importance under Rule 377.

It was published in the newspapers,
namely, Amrita Bazar Patrika, Calcuna

Edition, dated 2i1st of October, 1978,
Ananda Bazar Patrika dated 18ih of
November, 1978 and Jugantar Patrika
dated 28th of November, 1978 and
Satyajugo dated the 17th of December,
1978, that the Government of India have
finalised a legislation to give cffect to the
Indo Bangladesh Agreement arrived at
between the ex-Prinie Minister of Indiaand
the then Bangladesh Prime Minister on
16th May 1974, on the principles of de-
marcation of boundary between the two
countries and exchange of several con-
claves.

It is learnt that the Government of
India is going to introduce a Constitution
Amendment Bill which will only involve
the Schedulesand are expected to follow
the Constitution (Ninth  Amendment)



